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MINISTRY OF WORKS AND HOUS-

ING AND IN THE DEPARTMENT OF 

PARLIAMENTARY AFFAIRS <SHRI 

MALLIKARJUN) : (a) and (b) The 
MCD has reported that no such house 
to hou e urvey has been conducted and 

as such no statistics are available. 

The D  lhi Electric Supply Undertaking 
has, however, reported tha t surprise 
checking of consum 'rs ia tallation in 

the area o f supply of DESU, including 

Anand Parbat are carried out by the 
Undertaking with a view to detecting 

cases of use of excess power load and/or 
u  e of upply for a purpo e other than 
sanction d one from time to time, and 

that there are about ~  uch cases of 

misuse of supply and/or excess connect-
ed loan in Anand Parbat area. It was 
also found by DESU on te l checking 

in December 1983 that the system lo sess 
on L. V. in tbi area were abnormally 

high being as much a 22°/o. 

Fine on Jndinn Cricketers for Adver-

fi!iing on lothing 

10191. SHRI CHINTAMANI JENA 
SHRl DHARAMBIR SINGH : 

Will the Mini'iter of SPORTS be pleased 
to state : 

(a) whether attention of ~  

ha been invited to the new -i tern 
appc::iring in the Time of India dated 

26 February, 1984 1n finding the Indian 
crickekr' for advertising· 

(b) what exactly are the Indian laws 

and ru1es on advcrti ing oa clothing 
and the details thereof; 

(c) were the West Jndie fined; 

(b) The matter does not pertain to 

legislation but is contractual in nature 

involving the advertiser, the player and 

the concern ·d national sports feder a-

tioo. 

(c) The visiting foreign players are 

not r poa ible for their conduct to the 

Board of Control for Cricket in India 

(BCCT) in the m atter of advertisement ; 

(d) Ac;;ording to the BCCI the an· 

aouncement of fine on Indian Crick ters 

wasdelayed by them firstly ~  ~ 

Board had to bring this to the notice of 
pllyers, secondly the matter had to be 
referred 10 a  p cial c mmittee of the 
Board and thirdly impo it ion of fine 
during the tour cou Id have ere a ted ad· 

mini trative problems for the Roard. 

(e) The BCCl has indicated that it 
enters in10 agreement with each ~  

for the whole tour aad this agreement 
doe not guarantee that all p layers 
would play in all the matcue . 

Allotment of Quarters to the Personal and 

~  Staff of the Mini ter 

10192. SHRI NlHAL SINGH : Will 
the Mini ter of WORKS AND HOUS-
ING be plea ed to state : 

(a) th, quota of ou es fixed for the 

per&onal miar. tuial Staff of Central 

Minisiers: 

(b) wnether quarters have been allot-

ted to the staff of Mini ter in each 

Ministry; anr 

(c) the number of applications pen-

ding for allotment of quarters oa medi-

cal grounds and the action taken there-

(d) the rea ons why fine was an- on ? 

nounced after the seric · and 

(e) reasons why there is no distinc-
tion whether a player played one m atch 

or all eleven m:i tch"s ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SPORTS (SHRI 

ASHOK GBHLOT) : (a) Yes, Sir. 

THE DEPUTY MINISTER IN THE 

MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN 

ARIF) : Ad-hoc allotmeot or change of 
allotmect of residential ~  

is made in the follow; ng category of 

cases o n out-of-turn basis in this be-

half:-




